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7,3.98 	 List 	on 5.3.98 for hearing on CCPA. 

CM 

- 	 . . 	(V.N. Ivhrotra) 
Vice-Chairman 

02/05.03.98 	Shri N..Sinha, counselfor the applicant. 
Heard the learnect counsel. Issue notice to 

the zesponuent to shoi cate as to why the procee-

oJxig of contempt be not init -iatea against him fr 

non-compliance of the oer aatea 09.07.1997 

passea in O.A. 309/97 ( vijay Kr. kthatri \rs. 
Union of India & Ors.). Rsponent shall file their 

reply Within four weeks from nJ. Requis ites to 

be filed, within a week. 
List on 28.05.1998 for hearing on.cernpt. 

- 

(L..K.PrasatT7 	 (V e N.l?rotret) 

	

Member (A) 	 V ice-Cha innan 



3/28.5 98 Shri J.D. Prasad, counsel for th applicant 

In this case notice has been issued to 

the reporident$, but no reply has been rci'ed 

so £r. Four weekS ' time is allowed to file ap1y* 

ej oindere it any, be filed within two weeks 

thereafter. List on 26.8.98 	hearin on cc,rtenrPt 

matter. 

psad  

S1S 	 Mamber (A) 

4./ 26.898. 	Shri 1.0. Prasad, the counsel for,,, the applicant.. 

/CBS/ 

5/23.11•  1998 

M. 

Shri J.N. Pandey, the learned Sr.StandingCounse1 

states that ShriS.t. Oubey, 	 will be 

appearing on behalf of the respondents in this case. He 

prays .that..soma more time.be allowed to the raspoiidents 

to file reply. Allowd four'',U6aks for.  thesarna, Rejoinder, 

if any, may be filed within three weeks thereafter. List, it, 

on 23.11.98 for hearing on CCPA. 

(L.R.K. Pra'saci) 	 (V.N. Mehrotra) 

IIember (A) 	 Vice-chairman 

List it on 12. 1. 1998 for hearing on CCPA. 

L.R.R.Pragad 
Merrer (A) 

a- 

6/12.01.99 	§hri N.P.Sinha, counsel for the applicant. 

No show cause reply has yet been filed. Four weeks 

further time is allowed for the same. t.ejoider may b 

filed within two weeks thereafter. List on 1303•1999 

for hearing on contempt. 

	

(x2 -' 	 N'T 
(Lakshman Jha) 	 (L. A. K. ir rasad) 	- 

S1J 	 Member(J). 	 Mernber(A) 



Pr want of time, let it be listed for 

hearing on 14.4.1999. 

( L.R.}Prasad 
Member (A) 

( S.Narayan 
Vice-chairraan 
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8/15.04.99 Shri N.P.Sinha, counsel for the applicant. 

List it on 05.05,1999 for hearing on 

contempt. 

(L.Hming ja a) 	 (S .Narayan) 
SiJ 	MeMer(A) 	 . ce-Cha.ian 

5.99. 	 Shri I.D. Prasad, the counsel for the 

applicant. 

Mcknowledgement card of the registered post 

sent to the alleged contemner is not available on the 

record. In the circumstance, it is directed that the 

applicant should)this time1 serve notice of the show cause 

.by hand in the office of the allged contemner. Let a 

copy of this order be made available to the applicant alsoj 

N 

tt 	
I 

ng on contempt. 	i for heri 

NO L iA) 	 (s N 	N) 

NEMBER () 	 - VICE—CHMIRIIAN 	I 

10/02.06.99 Shri N.i.Sinha, counsel for the applicant. 

hriV.M.K.inha, SS for the respondents. 

The matter be listed on 03.06.i999 for hearj 
on contempt by way of last chance. 

(~n_g i i a 
Member(A) 	 (S.Narayan) 

Vicehajan 

/ 



11./3.6.99. 

Shri NP.Sinha, the counsel for the applican,, 

Shri V.M.K. Sinha, Sr.Standing Counsel for the 

respondents. 

- Upan:heariflg the 0unse1 appearing on either 

side and also on perusal of the records, we find that the 

order dated 9.7.97 passed. ip QA. 3Q9/96 has already been 

carried out as per Annaxure R/3 appended to the show cause 

reply. That being as such, we accept the show cause 

reply. Theze appazs no necesscty to initiate contempt 

proceedings. This CCPA is acdingly disposed of. 

/.. 
H INGL 	A)' 	 (s. NARMYAN) 

MEMBER (A) 	 V ICE—CH AIRMAN 

• . 


